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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 

BANOALOnE BENCH, BANCALCRE 

DAT) THIS THE ELEVENrH JMY OF DECEMBER 186 

Present : Hon'ble Shri Oh Ramakrishna Rac 	... 	Mmb 	(J) 

Hon'ble Shri LH.A. Rage 	 •,. 	Member (A) 

REVIEiJ APPLICATILiJ NO. 13/86 

The Dirctor, 	I  
Small Industrjs Sirvice Institute, 
Industrial Estate, Gokul Road, 
Hubli. 	 ... Applicant 

(Shri 11. Vasudeva Fao, Advocate) 

V. 

Smt. S ea. Dhonashotty, 
Lower Jivisinn Clark, 
%.I..I., Sulbarga 	 ... 	RsponrJant 

(Shri H.N. N.arayaria, Advocate) 

This feviw Application cams up for hearino b,:,3fore this Tribunal 

today. Hnn'bla. 1rr3mbr  (J) maJe th:: following: 

ORDER 

This i8 an application flila.i on behalf of the. Raspondants in 

Application No.145'T/06 seeking a re'iaw cf the ordar passed by us 

on 31,9.1986 

2. 	Shri M. Vasudav Ruo, learned counsel for the applicants 

submits that we directed in our earlier ord2r to verify the actual 

data on which the res.r;ndant herein appeared for the SSCE and if 

thy are satisfied thathe had availel of all the thre chancos, 

no Further action on the pdrt of th applicant hnrin is r.Luired. 

Accor'iinç to Shri Vasudo-ve Rao there is no provision which confers 

on the respondent th' richt to appear thrice at the SSCE. According 

him three examinations should have b-n held in the years 1933, 

1984 and 1995 but actually no oxemnati.n could be h1d in th 

year 1984; that the respondent could not take the examination in 

1985 because she had nrt jeintd Servic by than; that in 1935 she 

appeared at the exe nation hut failoiJ. In view of this she is 

not entitLed to any more chanas. 

3 • 	Shri K.S. Prakesh, learned couns l For the respondent submits 



-2— 

that if no examination was keld in 1934 it was not du: to th 

fault of hi5 client and she should not, therefore, be pere used 

for not having got an opiorunity in 1934 to appear for the 

examination. 

We hava conidarad thematter carefully. Jci are satisfied 

that ther: is foroa iii ths subojssjn of Shri Prakash, Wo, 

threFoLa, direct the appliant to afford erie more oppertunity 

to the respondent to appear at the axarination to be held by 

SSC. We furth.r iiract that until the aforesaid opportunity is 

affordd and the results of the examination are known the 

respondent shall be r taind in service. 

The earlier order dated 30.9.1g06 is medif'isd on the lines 

stated above. 
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In the Central Administrative 
Tribunal Bangalore' Bench, 

Bangalore 
Smt S,B. Dhana Shetty 	 V/e 	The Secretary, M/o Industries, New Delhi & 

A.No.4 66 oLJ2fl 	 4 Ore 
Order Sheet (contd) 

Dr M.S. Nagaraje 	 M. Vasudeva Rao 

Office Notes Orders of Tribunal 

KsPç/LHARM(A) 
17.6.1988. 

Applicant by Dr. M.S. Nageraja. 

Respondents by Shri rr. Vasudeva 

After the arguments were heard 
at some length, Dr. Negeraja, in our 
opinion, very rightly, seeks leave to 
withdraw this application with liberty 
reserved to make a fresh application for 

modification of the order made on 

11.12.1986 in R.A. No. 13 of 1967. 

Shri Rao opposes the prayer of 
Dr. Naooraja. 

We consider it proper to crant the 
reouest of Ur • Nagaraja. We, therefore, 
dismiss this application as withdrawn by 

the applicent for the reasons stated 

above, with liberty reserved to pursue 

all- sother legal remedies as are open 

to the applicant. Parties to hear thir 

own costs. 
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REGISTERED 
e 

CENTRAL ROMINISTRATflIE TRIBWAL 
8ANG1LORE BENCH 

Commercial Complex (BOA) 
Indiranagar 

Bangalore — 560 038 

Dated: 	18 OCI 19e 
IA IN REVIEW 	APPLICTI0N NO. 	13 

186 
W.P. 	NO. 

Resoondent (a) Set S.B. Ohana Shetty 	V/s 	The Secretary, 	/e industry, New Delhi & 4 Ors 
To 

I. Set S.B. Ohana Shetty 5. 	The Deputy Director 
• No. 820, Niar Tirandaz Talkies Small Industries Service Inatitut. 

Shahabad 	585 22$ CI Indu*trial Estate 
Gulbarga — 585 102 

2, Dr M.S. Nagereja 
Advocate 6. 	The Development Commissioner 
35 (Above Hotel Swagath) Small Scale Industries 
let Main, Candhinager Nitean Bhavan 
Bangalere — 560 009 New Delhi — 110 011 

 The Secretary 7, 	The Secretary 
Ministry at Industry Staff Selection Commission 
Wyog Shaven Department at Psreonnel and 
New Delhi — 110 011 Administrative Reforms 

CGO Complex, Lodhi Road 
 The Oiecterr New Delhi — 110 003 

Small Industries Service Inatituts 
Industrial Eet.ts, Gokul Read 8. 	Shri M. VBSL'deVa Mao 
Hubli — 30 Central Govt. Stng Counsel 

High Court Ruilding 
Bangalare - 560 001 

Subject : SENDING rnQTFQ
OF ORDER PASSED BY THE BENCH 

Please find enclosed herewith the copy of 
Rev it w 

-passed by this Tribunal in the above saidapplicatiofl) on 
	31088. •  
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End : As above • 	 I 	
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Sut S.P. Ohana Shetty 	 v/a 

Or M.S. Nagaraja 

Date 	 Office Notes 

The Secretary, 
R. No.13/86 We Induatry & 	4 Ors 

'I. Vaeudava 	Ra 
Orders of Tribuna' 

LK1kRMQAjJCHRKR(J)  
:3.10.1988 

Heard Dr.M.S. Nagaraja 
counsel for the applicant. In 
the Order dated 17.6.1988 passed 
by the Division Bench to which 
one of us (Hon'ble Shri L.H.A. 
Rego) was a party, it was observed 
as folles: 

'We consider it proper to grant 
the request of Dr. Nagaraja. 
We, therefore, dismiss this 
application as withdrawn by 
the applicant for the reasons 
stated above, with liberty 
reserved to pursue all other 
legal remedies as are open to 
the applicant. Parties to 
bear their own costs." 

Pursuant to the above, the 
applicant has filed a Miscellaneous 
Application on 21.9.1988 citing 
reference to Applicatiors Nos.1459 
& 1609 of 1986. 

Applications Nos. 1459 & 1609 
of 1986 were already disposed of 
on 30.9.1986 and the Review Appli-. 
cation No. 13/86 thereon was 
disposed of on 11.12.1986 with the 
follc,iiing observationØ: 

'We have cQnsidered the matter 
careful1y We are satisfied 
that there is force in the 
submission of Shri Prakash. 
We, therefore, direct the 
applicant to afford one more 
opportunity to the respondent 
to appear at the examination 
to be held by SSC. We further 
direct that until the aforesaid 
opportunity is afforded and 
the results of the examination 
are knn

'
the respondent shall 

be retained in service." 

The above applications and the 
review application filed in 1986 
have thus received a quktus in 
1986. The present apdicatioi has 
been filed, as already stated, 
pursuant to the Order dated 17.6. '88 
styling asanlnterlocutory 
Application on the applications 
already disposed of in 1986. 
Dr. Nageraja submits that the 
present application has been filed 
as a sequel to the order of this 
Tribunal dated 30.9.1986. If so, 

	

) 	the correct procedure would be to 

	

' I 	file another applicatioiithout 
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R. No.13/86 

- 
Orders of Tribunal 

any reference to the applications 
already disposed of. 

5. 	Dr. Nagaraja seeks time 
upto 5.10.1988 to file an 
application as above and therefore 

1 ehs permission to withdraw the 
present application. he is  
permitted to do so. The 
application is disposed of in the 
above terms. No order as to costs. 
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